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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
.NEW DELHI

m No 450/91 in
O.A. No. 80/1987 iqq
T.A. No.

i- • • _ ,

DATE OF DECISION b9>Q4.i991
; • • • '

, PetitionerThia Central Jail EnoloyflftS
Association

. Advocate for the Petitioner(s)

Versus

U.Q.1 - through the Secretary. Respondent
Min» dt Home Atfairs ana anoxner

Advocate for the Respondent(s)

T)?ieHon'bleMr.P.K, KARTI^, VICECmiRMAN(J)

The Hon'ble-Mr.D.K, CH^mAVORTY, ADMIMSTKATIVE

1. Whether Reporters of local papers may be allowed to see the Judgement ?^
-\2. To be referred to the Reporter or not ? jVjj

3. Whether their Lordships wish to see the fair copy of the Judgement ?)
4.- Whether it needs to be circulated to other Benches ofthe Tribunal ?/

JLJDi3MBNT

(of the Bench delivered by Hont'ble Mr, Kartha,
Vice Ghairman(j) )

The review petitioners are the original applicants in

80/1937 v^ich was disposed oi- by judgment dated 7.12.1990*
' \

By the aforesaid judgment', the respondents were directed to

give the Warders and Head S^arders of the Central Jail the same

pay scales as that of Contables and Head Constables in the

Delhi Police with effect froioQ i.i<il986^i, The respondents

were directed to consider the request for parity in the pay
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scales between the technical staff working in the

Central jail with their counterparts employed in the

prisions at Punjab 8. Haryana, if the duties and

responsibilities of such staff are found to be

similar, it was directed that they would be

entitled to the same pay and allowances as those

of their counterparts employed in Punjab 8. Haryana«

2% After going through the present petition, we

see no error apparent on the face of our judgment.

The petitioners have also not brought out any fresh

facts warranting a review of our judgment. Accordingly,

the review petition is dismissed#

(D.K, CHAKRAVOkTY) , (P.K. KARTH^i)
MEMBER (A) VIG£ CmiRmN(J)


